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 आरिफ़ों  के  भ्तिनिधि  कार्मिक  संघों  के  सोच

 सामूहिक  सौदा कारी  की  व्यवस्था  करने  वाले
 विधेयक  को  पेश  करते  की  भ्र नुम ति  दी  जाये  ।

 Mr,  Depaty-Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 aft  मधु  लिये:  मैं  विधेयक  पेश  करता
 ह्

 15.00)  bre.

 CONSTITUTION  (AMENDMENT) BILL*
 (Amendment  of  article  3)

 करी  मधु  लिखने  (मुंगेर)  :  उपाध्यक्ष
 महिला,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के  :
 संविधान  में  लागे  संशोधन  करने  वाले  जिकेयक ;
 को  पेश  करने  की  मुन्ने  अनुमति  दो  जाये  ।

 Mr,  Deputy-Speaker:  The  question  ls:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 tt  चु  लिमये  :  मैं  विधेयक  को  पेश
 करता  gt

 a>  ae NSTITUTION  (AMENDMENT)
 BILL*

 (Omission  of  article  182,  ete.0

 थी  wee  लाल  कुप्  (दिल्‍ली  सदर)  :
 मैं  प्रस्ताव  करता  हूं  कि  भारत  के  संविधान

 Constitution  I
 (Amdt.)  Bil

 में  संशोधन  करने  का  विधेयक  सदन  में  रखने
 की  मुझे  भ्रनुगति  दीजिये  ।

 Mr,  Deputy-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  ta  amend  the
 Constitution  of  India."

 The  motion  was  adopted.

 श्री  नंबर  लाल  पृष्ठ:.  मैं  विधेयक
 को  रखता  हूं  t

 ‘5.10)  hrs,
 SALARIES  AND  ALLOWANCES  OF
 MINISTERS  (AMENDMENT)  BILL*

 (Amendment  of  sections  3,  4,  5,  ete.)

 ft  wat  era  ocr  (दल्ली  सदर)  :
 उपाध्यक्ष  महोदय,  मैं  मंत्रियों  के  एलाउन्स
 कौर  तनख़्वाहों  में  संशोधन  का  विधेयक
 रखने  के  लिये  सदन  की  झनुभति  चाहता  हूं  ।

 Mr.  Depaty-Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Mini-
 terss  Act,  1962."

 The  motion  was  adopted.

 करो  कंदर  हाल  गुप्त  :  मैं  यह  विधेयक
 रखता  हूं

 15.11  brs.
 CONSTITUTION  (AMENDMENT)

 td,

 (Amendment  of  articles  5  and  6)

 Mr,  Deputy-Speaker:  The  House
 will  now  take  up  further  ronsidera-
 tion  of  the  following  motion  moved
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